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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL $:HYDERABAD BENCH
AT HYDERABAD
R.P.N0.48/93
in
0.A., 700/92 Date of order: ??,,—, 3 ~— 1993
Between
Smt A.S. Kameswari . .o Applicant
) <
AN g leniem %JS-)‘L&\C\ Rog- b*g
1. Secretary,
Min. of Defence,
HQrs Post Office, *
New Delhi-11.
2., The Chief of Naval Staff, —
Naval HQrs, New Delhi-110 0@1 .
3. The Flag Officer, Commanding-in-Chief S
Eastern Naval Command
Visakhapatnamn

4, P.Madhave Raoc ,
PA to Gen.Manager (Tech.)
Naval Dock Yard

Naval Base, Visakhépatnaﬁ ' - Respondents
Counsel for the applicant ' s+ Mr G.Ramachandra Raoc
Counsel for the Respondents : Mr NR Devraj,Sr.CG3C
CORAM:

HON'BLE SHRI T, CHANDRASEKHARA REDDY, MEMBER {(JUDL. )

This Review Petition is filed under Rule 17
of the Central Administrative Tribunal (Procedure)
Rules, 1987 to restore OA 700/92 by reviewing our

Judgement dated 26.2,1993 passed in OA 700/92.

2. Facts giving rise to this RP in brief,

may be stated as followss
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3. OA 700/92 was filed by the applicant herein

to quash the seniority list publ¥shed by the respondents
vide CE/0762 dated 21/29-12-1987 and also to quash

the Min. of Defence OM No.8(1)/76/D{Appt.s) dated 1,3.1977
that the same is discriminatory, violative of Article 14

of the Constitution and pass such other order or orders

as may deemfit and proper in the ciroumstances of the case,
As per the judgement dated 26.2.1993, theSingle Member
Bench of this Tribunal had regected the OA at the admission
stage, holding that, this OA had been barred by limitation
in view of the provisions of Section 21 of the

Administrative Tribunals Act. To come to the conclusion

Y

that the 0A 700/92 is bérred by time, the Bench had
relied on a Judgementreported in AIR 1990 SC 10 SS Rathore
Vs S_ate of MP., The Bench also gave a finding that there gy
has been delay on the part of the applicant in

approaching this Tribunal and in rejecting the 0A, it

also relied on a decision reported in AIR 1975 SC 1269
Malcom Lawrence Cecil D'Souza Vs Union of India. Aggrieve
by the judgement dated 26.2,1993 passed in OA700/92, the
applicant had filed the present RP 48/93 for reviewing th

said Judgement and restoration of OA 700/92+

 4' The contentions raised by the Review Petitionef
. Wenp.
erein are one and the same asﬂraised by the Review
Petitioner in RP 52/93 in OA €99/92. RP 52/93 is @dismi
, 7 oAl

today vide sgparate juégémeat, for the reasons mentioned
therein., As the Review Pétiticner herein and the
Review Petitioner in RP 52/93 are seimilarly placed in a

respects,an?,the contentions raised in RP 52/93 and in t

present RP 48/93 are cone and the same, this RP is also
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dismissed for the very same reasons mentioned in emw (e
Gt

Judgement~passed in RP 52/93 in OA 699/92. No costs.

Append a copy of the order in RP 52/93 in OA 699/92

to this RP -alse.,

(T CHANDRASEKHARA REDDY;

Member {Judl.)

Dated: N — 1993

mvl . ;
, - DepUty RegistrarAJd

To

1. The Secretary, Ministry of Defence,
HQrs Post Office, New Delhi-11.

2. The Chief of Naval Staff, Naval HQrs, New Delhi-l.

3. The Flag Officer, Commandlng—ln-Chief,
Eastern Naval Command, visakhapatnam.

4. One copy to Mr.G.Ramachandrarao, Advocate, CAT.Hyd .
5. One copy to Mr.N.R.Devraj, Sr.CSSC.CAT.Hyd.
6. One copy to Library, CAT.Hyd.

’

7. One spare CODPY.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERABAD BENCH AT HYLDERABAD

.|THE HON'BLE MR.JUS{WICE V.NEELADRI RAG
, VICE CHAIRMAN
AND

. THE HON'BLE MR.A.BJG_ORTHI sMEMBER(&)

-

THE HON ' BLE MR.T.CHANDRASEKHAR REDDV &

AND
THE HON'BLE MR.P;T.TIRUVENGADAM:M(E)

[N

Dited: "‘/‘ -[0 -1993

8RDER/JUBGMENT 5

MRS /RL A/ Grdertlo 0\94 A2

in

" 0.4.No. 7100 lo”_—'___

7.4l No, (W.P, )

Adpitted and Interim directions
issued '

Aliowed.

Eﬁsbosed of with directiors
I&%issed,

Bzanissed as jithdrawn -
Desmissed foy default,

Re jacted/Cradred.

No drder as to C05t$f<i;>

MEMBER( JUDL) |
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